It THE CENTRAL ADMIMISTRATIVE TR IBUNAL : HYDERABAD BENCH
AT HYDERASZAD

0A.H0.579/99 Date of Order: 28-4-1999
RETWEEN:

K.Raveender , ee. Applicant

And

1. The Gsneral fManager,
Ordnance Factory Project,
Yeddumailaram, Madak,
fledak District.

2. The District Employment Officer,
District Employment Exchangs, o
Sangareddy, Medak District. .+« Raspondents

Counsel for the Applicant - Mr.C.Prabhu,Advocate

Counsal for the Re§pondenta— Mr:U.Rajeshuar Rao ,Add1.CGSC
~ e A oy A emion

COoRAM:
THE HON'SLE SHRI JUSTICE D.H.WNASIR : QICE-CHAIRNAN

THE HON'SLE SHRI H.RAJENDRA PRASAD : MEMBER (ADMNMN.)

- o

sRoOER
(per Hon'ble Shri Justice D.H.Nasir,V.C.)

Heard.

It is ugll settled that a candidate, even if
' &3
not sponsored by Employmant Exchange, ke should not be
denied the opportunity of appearing at the intervieu
if he is found to possesses ths basic and requisite

@eligibility Por tha post in guestion.
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Hence this OA is disposed of with a direction
to the respondent authorities to allow the applicant
to appesar at the interview even if he is not sponsored
by the Empldyment Exchange, provided the authoritiss
are satisfied that the applicant possesses the basic

reguisite qualification for the post in question?

The OA is disposad of accordinglyt Ho costs.
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(H,RAJEND ASAD) (JUSTICE D.H.NASIR)
Member (Admn.) Vice-Chairman

Dated: 28th April1l,1999
{order dictated in the open court) fﬂ“mﬁ
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